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TR;PURA SALES TAX TRIBUNAL
_ AGARTALA

No. F. 1/ST/TRIB/87 . - : Daied Aga:tafa the st January, 1987
| -NOTIFICATION. .

THE TRlPURA SALES TAX TF%IBUNAL REGULATEQNS 1986.

1 o These regulauons may be catied the Tﬁpura sales Tax Tnbunai Reguianons }986
They shall come into force on the daie of their pubﬁacauon m the official gazette,

_-ﬁeflmtlons -

an-autherity under the Act,
a_;person duiy appomted by

ep:esents :he estate of a
_person and' i

eg:strar under regalatson 3
les, 1976; -




{2) Words and expressrons used but not defined inthese reguiations shall have the same
meaning respectively assigned to them in the Act of the rules;

3 Appointmeni Powers and ttsnct;ons of the Registrar - - _"/-

(1) There shall be a Registrar for the Tribunal who shall be in charge of the day to day
office administration of the Tribunal.

(2) The State Gowt. shall appomt the Registrar in consultant with the Chairman of the
Tribunal and may appoint any officer of the State Gowt. 1o funct:on as Registrar in
addition to his other duties.

<)) The F%eglstrar shaE! ‘as soon as possible after the filling of any petation or applscatzon
satisfy himself that -
{a) theperson presenting it has aaﬁhomy so to do;
(b} . it conforms to all the provisions of law; '
(c) itis appeal only against an appealiate order under section 20 or a revision order
passed under sub-section (1) of Sect:on 21 of the Act agamst no other order.

4 i ihe Regastras is saiisﬁecf on the above’ pomts he shall cause ittobe fegistesed if
he is of the opinion that the appeal should not be reg:stefed he shou!d submit the
records with his views to the Tribunal for decision.

{8) Where an appeal petition does not appear to have been made within the period of

- limitation or where the defects to be remedied are of mincr nature, the Registrar may

cause it to be registered as aforesaid and cali ‘upon the party concerned or his

representative to explain or remedy such defects within a week of the receipt of the

notice so to do. Extension of time in this regard may be allowed by the Registrar with

‘the concurrence of the Chairman, or, if there is no Chairman, any member. On failure

- rectaf‘catzon the matter should be placed before the Bench for
"sue or issues. :

gistrar ove;aﬁ supervision over the members of the staff, act
awmg and d:sbussmg oﬁscer for the Tribunal and carfy out su\,h othef duties
__..:._ass;gneﬁ 1o him by the, Trabunai

(7) The.oﬁ’lciai seal of the Tribunal 'shall be kept in the -custody ef the fegastrar
{8)  Every notice of certified copy of any document {including judgement) shall be signed
o by the Registrar with the date, month. and year of ssgmng and sha!i be stamped with

the oﬂactai seai ot the Ts;bunal

4, Ssttmgs of Bench- .
' (f) The Trabunai shall hold its sittings at its Head Quarters in Agartaia o1 such other
piaces as itmay: consadef conveneent

' Provacted that the Tribunal may, in consideration of the number of appeais in respect of any
area or for any other reason, by order, direct that appeals shall be heard at any other convenient
place within Tripura,

(2) A Bench shall hear and determine such appea!s and other apptacations made under
the Act or the Rules as the Chairman may be general or special order direct.

(3} Where there are are two or more Benches of the Tribunal working at  Head-Quarters
or elsewhere the Chairman, or in his absence, the senior-most Member present, may
transter an appeal or any other appiacat:on from one such Bench to ancther.
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"8, Language.

The laﬂguage for transacting business of the Tribunal shall be English :

Provided that the Chairman or any member of the Tribunal, in his discretion, may receive
appircataons in Bengall : :

' 6. Procedure for !:liing Appeals-

TP

(1) A memorandum of appeal in the prescribed form shalt be addressed to the Tribunal
in duplicate by the petitioner and presented to the Registrar during office hours at the
Head-quarters of the Tribunal or to an officer authorised in this behalf 'by the
Regjistrar.

- {2) A memerandum of appeal sent by post under-sub-regulation 1 shall be deemed to
have been presented on the day on which it is received in the office of the Tribunal.

7. . Endorsement on the memorandum-
The Reglstrar or the authorised. officer shall endorse on every memorandum the date on

which it is.presented or deemed to have been presented and shall sign the endorsement.

8. Affidavits-
- ‘Where a fact, which cannot be borne out by, of is contrary to the record, is.alleged, it shall
be stated clearly and con.ciseiy and supported by a duly sworn affidavit. '

9, Respondent-

fnan appeaf by a dealer the auiho:aty agaanst whose order the appeal petst;on is ﬁled shall
bemade Tk D : L

10, Hearir

REGY mean that the memoré'ndum or the petitton has been admstted

{3) On t!’ee day fixed or-any- other day to which the hearing may be adjourned, the
petitioner -shall be’ heard-in support of the petition. The Tribunal shall, then, if
necessary, hearthe respondent or the departmental representative and in such case
the petitioner shaIE be entitled to reply.

{4) ;.Where on. the c ay-fmed for. hearing.or. any: other day to wh;ch the heanng may be
' itioner ‘or the respondent does not appear on the petition being
- Trsbupaf may, inits- dxscretson “either dusmass the petutton for

default or' as’ the case may be hear it exparte. '

Provided that where the peizt;on has been dismassed for default or it has been heard
exparte, and the petitioner or the respondent appears afterwards during the day and satisfies the

" Tribunal that there was sufficient cause for his non-appearance at the time when the petition was

called for hearing, the Tribunal may make an order with or without costs selting aside the

dismissal or as the case may.be, the exparte order and restoring the petition for hedring afresh,
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EXPLANAT?ON

; “lr-these ruies the werd “appear‘* means appear m person or thrsﬁgh an amherzsed;;._r
repfasentatwe L - S _ i -

th, lnsolvency etc. of a party- |

) . nued by the' executor admmastrater thmdator -
recewef 0¥ other Iegal representatwe of a deaEer m case of hxs dea:h fnsoivency and iunacy :

'1'2;.' -"Orders to be szgned dated and communlcated» S

' "‘;(1) The' Ofder of the Bench shall be in wntang and shall be sugned and dated by the
' member or members’ constltutang it.

o (2) The Tribunal shail, after the order is ssgned ‘cause at to be communicated to the
' pet;taenef and the departmentai representatwe -

‘!3 'Stay pet;t;cns - . B
) Bvery apphcatmﬂ for slay. of I’EBGOVEW of demand shall:be’ presenied in: dupl:cate by ‘

the agplicantin person;or his:duly’ aathorised: agent ‘of sentby registeredpost.tothe
: ‘-Fiegastfar or any other oﬁ;cer duly auihonsed ift the behalf at the Head qua:ters of the
Tf 1bunal T :

4 appi:catém far stay shaiibeneaﬂ "‘typed on: one sade of the pape{ and shall set'

i) .Short tacts leading: to. the. demand sought to be stayed
.. The result of appeal- or: revision-and. interim orders, if any ‘passed; -
. -:The exact amount ol tax.and penalty: dtsputed and %he exact amount of tax and

T -

, -acoampen;edb;:.true cepies of the assessment order &z
r-=rewsmn, all in duplicate,

2 -..( ) AD applacai;on whnch does -not- conform 1o the above requ;rements is Hable ¢z ze
f@jecte(j summar;iy L V _ \

W

Unal stiall be forwarded to the Commiss o
: ) sible by the Reg;strar A_party or his authonsad person.may app’, 1=
:Hegist rfor & certified copy. of the ;udgement and in that case usual fees: prescr:bed inE.s =
of Kth Thpufa Sale Tax Rules, 1976 shalE be furmshed

T

ih

: ‘By -order
TN. Chakravo,
Registrar
~Tripura Salés Tax 7 2_~a
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